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by way of perpetual lease to Bangla-
desh, a piece o! Indian territory
known as TIN BIGHA in the district
of Cooch Bwhar to provide Bangla-
desh of corridor; . -

(b) ir so, what are the detailg of the
proposed Agreement with Bangladesh
under which a corridor jg sought to be
provided;

(¢) what is the geographical situa-
tion of the corridor; and

(d) whether it is likely to cause dis-
connection of gome part of Indian
territory with the rest of the country,
creating security risk for that area?

THE MINISTER OF EXTERNAL
AFFA RS (SHRI P.V,NARASIMHA

“*RAOD): (a) to (c) According to the

*

Agreement concerning the Demarca-
tion of this Land Boundary between
India and Bangladesh and Related
Matters signed on May 16, 1974, India
1Is to lease out in perpetuity to
Bangladesh an area near ‘Tin Bigha’
in the Cooch Behar District of West
Bengal, to connect Dahagram with
Panbarj Mouza (P.S. Patgram) of
Bangladesh. Details o0f the lease
terms are being currently negotiated
with Bangladesh.

(d) Sovereignty over the leased area
will continue tp vest in India, More-
over, the lease terms proposed by the
Government of India adequa®ely pro-
tect free passage of Indian citizens
and their goods acrossg the area to be
leased. There is thus no question of

“disconnecting” any part of Indian
territory or of a potential security
risk

Anti-India Propaganda by the Pak-
istani Press

*177. SHRI RAMESHWAR SINGH:
SHRI SADASHIV BAGAIT-
KAR;

w Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are aware
that the Pakistani Presg is constantly

L 27 FEB, 1981 ]

.
|

to Questions 46
carrying on anti-India propaganda
ang that Pakistanj Islamic Association
of America hag established,a broad-
casting system to carry out such pro-
paganda amongst the listeners in
North America; and

(b) if so, what ig the reaction of
the Government of India with regard
thereto in the context of India’s
efforts to normalise relationg with
Pakistan?

THE MINISIER OF EXTERNAIL,
AFFAIRS (SHRI P, V. NARASIMHA
RAO); (a) Government are aware
that certain sections of the Pakistaul
Press have been carrying on anti-
India propaganda, However enqui-
rieg made by our Embassy in Wash-
ington with the US Federal Commu-
nications Cemmuission indicate that
there is neither any television nor
Radip broadcasting system established
by any organisetion called ‘'Pakistani
Islamic Association of America” or
by any other such organisation,

(b) Government cousider all anti-
India propaganda in the Pakistani
media zg violating clause 3 of the
Simla Agreement which enjoins both
India and Pakistan 1o refrain from

hostile propaganda against each
other, Whenever guch propaganda
comeg to the notice of the Govern-

ment, the matter is taken up suitably
through official and diplomatic chan-
nels,

Number of Employeeg in the Depart-
ment for Rehabilitation of the Dis-
ableq in Safdarjang Hospita]

*178. SHRI KRISHNA MOHAN
BHAMIDIPATI: Wil the Minister of
HEALTH be pleased to state:

(a) what is the number of various
categorieg of employeeg engaged in
the Department for rehabilitation of
the disableq in the Safdarjang Hospi-
tal, New Delhi; and

(b) whethr it is a fact that the
production of a pair of calipered
shoeg takeg five tg six months in the
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Rehabilitation Department which re-
sults jn great inconvenience to the
handicapped, if =0, what are the rea-
song therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) 91 emplo-
yveeg of various categories are at pre-
sent engaged in the Depariment of
Rehabilitation of Safdarjang Hospital,
New Delhi of these 28 are employed
in the workshop.

(b) No, Sir, Normally it takes 3
to 31 months i provide a pair of
calivereq shoeg to the patient regis-
tered with the Rehabilitation Depart-

ment,
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Implementatiop of the Agreement
reached with the JYunior Doctors’
Federation

*180, SHR1 YOGENDRA
SHRI B, SATYANARAYAN
SHARMA:
REDDY:.

Will the Minister of HEALTH he
pleased to gtate:

(a) whethey it is a fact that the
agreement arrived at betweep the
Junior Doctors’ Federation and Gov-
ernment last year has not yet heen
implemented;

(b) if so, what are the reasons

therefor;

have
its

(c¢) whether the doctors
threatened to g0 on 5 strike for
implementation; ang

(d) if so, what is Government's re-
action thereto?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR]1 B.
SHANKARANAND): (a) No, Sir.
There jis substantia] progress in im-
plementing the terms of gettlement.

L o
(b) Does not arise.

(¢) In their latest communication
of 17th February, 1981 they have
indicated their decision “to resort to -
the path of struggle and direct ac-
tion.”

(d) Governmant hope that saner
counsels will prevail and that the
Juniop Doctorg will give up their ill
advised course of action, On no ac-
count, however, will Government let
patient care suffer,



